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STATE Vs. Unknown 
FIR No. 029281/19 
PS Mayur Vihar 
U/s 379 IPC 

07.08.2021 

Present : Ld. APP for the State. 

Sh. Mohit Arura, Ld. Counsel for applicant. 

Ld. Counsel for applicant wishes to withdraw the present 

application. 

In view of the submissions of Id. Counsel, present 

application is dismissed a9 withdrawn. 

(ANSHU~ EHTA) 
MM (East)/KKD/Delhi/07 .08.2021 

'1 



STATE Vs. Faizan 
FIR NO. 64/2021 (Mayur Vihar) 
07.08.2021 

Present: 
Sh. Pankaj Bhushan, Ld. counsel for applicant with 
applicant. 

This is an application for releasing of Mobile Phone make 

OPPO A 52 (IMEI No. 862719045215797 and 862719045215789) on 

superdari in favour of applicant Ruby. 

Reply to application is filed by the 10. As per reply, 10 has no 

objection if the mobile phone is released to rightful owner. 

Heard. Application perused. 

Having considered all the relevant inputs, report of the 10 and 

in view of judgments in Manjeet Singh v. State, I am satisfied that this will 

be an eminently fit case where the above stated mobile Phone can be 

released to rightful owner, subject to execution of security bond. Accordingly, 

let case property be released to the rightful owner after preparing detailed 

panchnama; taking photographs of above said mobile Phone of the case 

property; vatuation report and a security bond. 

The photographs of the case property should be attested by the 

10 and countersigned by the complainant, accused, if any, as well as by the 

person to whom the custody is handed over. 

The panchnama/photographs/valuation report etc. be filed 

along with charge sheet. 10 is also directed to follow the necessary 

safeguards insisted in Manjeet Singh v. State. 

The application stand disposed of accordingly. Copy of this 

order be given dasti to the applicant and 10 as well. & 
{ANSHUU MEHTA) 

MM {East)/KKD/Delhi/07.08.2021 



I 
STATE Vs. Faisal 
FIR NO. 406/2021 
(Mayur Vihar) 

07.08.2021 

Present: Ld. counsel for applicant with applicant. 
An application for release of vehicle bearing registration no. DL-

SSCQ-8776 on superdari was moved by the applicant. 
Reply is filed by the 10. As per reply, 10 has no objection if the 

above said vehicle be released to the rightful owner. 

Heard. Application perused. 
Having considered all the relevant inputs, report of the 10 and 

in view of judgments in Sunderbhai Ambalal Desai v. State of Gujarat (AIR 

2003 SC 638), I am satisfied that this will be an eminently fit case where the 

above said vehicle can be released to the rightful owner, subject to execution 

of security bond. Accordingly, let above said vehicle be released to the 

rightful owner after preparing detailed panchnama; taking photographs of the 

same; valuation report and a security bond. 
The photographs of the above said vehicle should be attested 

by the 10 and countersigned by the complainant, accused, if any, as well as 

by the person to whom the custody is handed over. Applicant is directed to . 

deposit the original RC to the 10. 
The application stand disposed of accordingly. Copy of this 

order be given dasti to the applicant. 

(ANSH L MEHTA) 
MM (East)/KKD/ elhi/07 .08.2021 



STATE V FIR N s. Sahil Khan @ Nasir Khan 
PS o. 010560/21 

Gandhi Nagar 

07.08.2021 

Present: Ld. APP for the State. 

Sh. Naved Khan, Ld. Counsel for applicant/accused. 

This is an application seeking interim bail of the applicant / 
accused Sahil Khan @ Nasir Khan on the ground that his sister is getting 
married on 11.08.2021. 

Reply filed by the 10. 

Both the sides are heard on the application. 

Ld. Counsel for applicant also pleased on record the photocopy 

of invitation card of the marriage of the sister of the accused. 

I have perused the invitation card. In view of the submission of 

Id. Counsel for accused and also considering that there is no previous 

involvement of the accused of any kind other than the present case. The 

pres~nt interim bail application is allowed. 
Accordingly, the accused is directed to be released on bail for 3 

days i.e. till 2 PM on 12.08.2021 on furnishing of his personal bond in a sum 

of Rs. 20,000/- with one local surety of like amount. Further, accused is 

directed to mark his presence before the SHO concerned having jurisdiction 

of the place of residence of the accused upon arrival. Accused is further 

directed to surrender before the Jail Superintendent on or before 2 PM on 

12.08.2021. Application is disposed off accordingly. 

Copy of the order be given dasti on re uest. 

(ANSHUL MEHTA) 
M~ (East)/KKD/ elhi/0? .oa.2021 



STATE Vs. Sanjay 
FIR No. 0088/21 
PS Gandhi Nagar 
U/s 392/397/411 IPC 

07.08.2021 

Present : Ld. APP for the State. 
Sh. S.K. Tiwari, Ld. Counsel for applicant / accused. 

Ld. Counsel for applicant wishes to withdraw the present 

bail application. 
In view of the submissions of Id. Counsel, present bail 

application is dismissed as withdrawn. 

(ANSHU~ EHT A) 
MM (East)/KKD/Delhi/07 .08.2021 



STATE Vs. Sumit 
FIR No. 621/20 
PS Mayur Vihar 
U/s 380/457/411 IPC 

07.08.2021 

Present : Ld. APP for the State. 
Sh. Vishal Sharma, Ld. LAC for applicant. 

An application is moved on behalf of accused for releasing 

him on personal bond. 

Heard on application. 
It is submitted by Ld. Counsel for applicant that despite 

being admitted to court bail vide order dated 07 .07 .21, passed by the 

court, the accused is still detained in -JC as he is unable to furnish any 

surety to the tune of Rs. 20,000/-. 
Considering the submission, the surety amount is reduced 

to Rs. 10,000/- accused be released on bail on furnishing of surety 

bond in a sum of Rs. 10,000/-. 

The application is disposed off accordingly. 

Copy of this order be given dasti to the Id. Counsel of the 

accused. 

(ANSH L MEHTA) 
MM (East)/KKD/Delhi/07.08.2021 

I 


